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O R D E R 

16.07.2019  The ‘Resolution Plan’ submitted by the ‘Liberty House Group 

Pte. Ltd.’ was initially approved but subsequently by impugned order dated 15th 

March, 2019, the Adjudicating Authority, Chandigarh Bench allowed an 

application filed by the ‘State Bank of India’ on behalf of the ‘financial creditors’ 

and subsequently another application for approval was permitted to be 

withdrawn with certain observations and imposition of cost.  The said order is 

under challenge in the present appeal. 

 The appeal was filed on 29th April, 2019 wherein notice was issued on 

respondents including ‘Committee of Creditors’ and ‘Resolution Professional’ and 

since then the matter remains pending.  In the meantime, for the purpose of 

counting the period of resolution period 270 days, which  was completed on 11th 
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July, 2019,  I.A. No. 2162 of 2019 was filed by the ‘Resolution Professional’ for 

exclusion of the period of the pendency of the appeal till 11th July, 2019, which 

comes to 73 days from the date of filing of the appeal i.e. from 29th April, 2019.  

It is submitted that the period of the pendency of the appeal is not excluded, the 

resolution process may fail and order of liquidation may have to pass in the 

pending cases. 

 We have heard the learned counsel appearing on behalf of the ‘Resolution 

Professional’ and the counsel for the Appellant – ‘Liberty House Group Pte. Ltd.’ 

and the counsel for the ‘Promoter’. 

 In the present case, it is to be determined as to whether in the facts and 

circumstances, the plan approved by the ‘Liberty House Group Pte. Ltd.’ can be 

withdrawn or not and if not allowed to be withdrawn what order is required to 

be passed.   In such case, if it is allowed to be withdrawn, then in such case the 

‘Committee of Creditors’ may be asked to consider the other ‘resolution plans’ 

and negotiate the matter with rest of the eligible ‘resolution applicants’.  As the 

aforesaid is required to be determined for the purpose of expediting the matter, 

we exclude 73 days period from 29th April, 2019 (the date of filing of the appeal)  

- to 11th July, 2019 (the date of completion of the 270 days) i.e. totalling 73 days 

for the purpose of counting the period of 270 days in addition to the period 

excluded by the Adjudicating Authority.  73 days period will be allowed to be 

counted from tomorrow i.e. 17th July, 2019 with liberty to the ‘Resolution 

Professional’ and the ‘Committee of Creditors’ to consider the ‘resolution plans’ 

filed by the eligible ‘resolution applicants’, if found viable and feasible subject to 

the decision of the case.  An early decision taken by the ‘Committee of Creditors’ 
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and before placing the matter before the Adjudicating Authority will inform this 

Appellate Tribunal, if appeal is not disposed of by the time. 

 I.A. No. 2162 of 2019 stands disposed of.   

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

 
 

[Kanthi Narahari] 

Member (Technical) 
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